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C NTAL ADMI .ISTRT IVE TRI BUNAi, 

C çyC. 

- 
0RiGIN1 PPLIC-TLR No.213 OF 1990. 

Date of decision : July,17 ,1990. 
1. 

_uresh Charidra charya, aged about 
31 years son of late Damodar Achdrya, 
of jhananjayapur, P0: Digapada, 
P..; Kodla, District: Ganjam. 	 : Applicont 

- Versus - 

The Director of Census Operations 
Drissa, Bhubaneswar. 

The Deputy Director, 
Census, Regional Tabulation Office, 
At/Po: Berhampur,Dist: Ganjam. 

Union of India represented by the 
Secretary to Government of India, 
Ministry of Home Affairs, ew Delhi 	: Resoondonts. 

For the Applicant 	 : M/s K. N. Sinha,A.S.iJandy, 
Miss. Tapaswini inha, 
Advocate. 

For the Rescondents 

C 0 R A M: 

THE HOL'BLE MR. B.R. PAJ.EL, VICE-ChIRHA!', 

A N D 

THE iGN' DLi MR. N. SENGUPTA, MiER (jo1c14-) 

Whether reporcers of local papers may be allowed 
to see the judgment 7 Yes. 

To be referred to the Reoorters or not 2 No 

Whether Their Lordships wish to see the :air coy 
of the judgment 7 Yes. 
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(V 

J U D G M E N T 

N. 	 (J) 	For admission mai1y two questions arise viz 

(I) whether the application is in time and (ii) whether 

tois Iribunol has jurisdiction to grant all the reliefs 

osoef mr by the applicant. 

2. 	 brief statement of the facts alleged by 

the aplicant may be made. During the census o::erstions 

s 1931-82 the applicant was apointed temporarily as a 

.Libulotor. 

 

In 1982 he was served with a notice of termination 

ft oovice under R.5(l) of the C.C.S.(Ternporary Services) 

;ules, 1965 and his services were terminated with effect 

ft i 29 .. . ft32. s the roioo cd the asolicarit were to 

es 	roinftod, the iJe.eir ftrector of Census issued a 

certific te of no objection for rerjstr,lition of his name 

10 tO 	dn2loyment Exchange for aspointoient elsewhere. s 

t- he censuS ooeratisns were closed an.i a large number of 

oerrons were discharged, other offices were informed of 

such discharge of personnel to consider their aoift1o.L 

in those offices, but none of the offices offered a :1 

to the applicant. In 1987 on leerniog thet Responfent 

:os i'oing to sponsor some names for appointment in the 

office of the A.G., made an application on 13.6.1987 an 

the .-.G. did not consider the cases of the persons on tft 

ground that the recommendation was to be oft 1:; the ft ft 

Selection Committee. •n 2.8. 89 the appl:cont.i: S 

reresentctiori to the Home Minister, Government of Irreis, 

hu 	no reply has been roce .ved. 9s so roni 

fron the T mo.. in 'ctrv 
i50 	r:rcoost 
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was made to the President of India on 5.12.89 which haat  

been forwarded to the Home Ministry for disposalAp71icaab 

has averred that even though he was discharged from service, 

some of his juniors were retained in service thereby he was 

di;criminated againstthe reliefs claimed are (i) to quash 

the order of termination holding the same to be illega, (ii) 

to ditect the respondents to provide an alternative apointent 

to the applicant and (iii) to direct the Home :linistry, 

Government of India to dispose of the representation. 

3 • 	 Since the quet ion now beia-  decided is whether 

the case can be admitted, we refrain from speaking anything 

on the merits of the case. The teririinat ion was in 1982, 
11 

therefore there can be no doubt that the qrieVaflCe in resnect 

of which relief No.1 of this application is asked for had evl1 

more than 3 years prior to the coming into being of this 

Tribunal, hence that prayer is barred by limitation under 

section 21(2) of the Administrative Tribunals Act, 1985. 

4. 	 Mr. Siriha has contended that as the apolicant's 

reresentation hac not yet been disposed of, the prayer for a 

direction to dispose of the rpresentatiDfl can be given. On 

reading Section 20 (2) of the Administrtive i'ribunals act, 

1935, it would he clear that the representation must have 

been made uader a service Mule. Mr. Sinha has not been able 

to show any r.le orovidirig for a representation to be made 

ministry of the Government of India. No representation, but 

only a memorial in certain circumstances lies to the Presiient 
I 

aa1ttealy no such circumstances exist. It is, therel ore, not 

J 
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possible to give any direction with regard to the so called 

representations by the applicant. 

This Tribunal has the power to adjudge an order 

oL terminati :n to be invalid and order re-instatement in 

service but has no jurisdiction to order for providing 

alternative apaointment unless sanctioned by rules. 

We make it clear that all that has been stated 

above would be no bar for the respondents to dispose of the 

ietitiori made by the applicant to the Home Department or to 

pive him any aopointment. 

The application is rejected as aot admitted. 

MEMBER (JuDIcLL) 


